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 Shri  Hari  Vishnu  Kamath:  May  I
 submit  the  answers  are  not  satisfac-
 tory?  I  request  you,  implore  you,  to
 make  them  give  satisfactory  answers.

 Mr.  Speaker:  Of  course,  I  have  to
 take  care  of  that.  I  have  many  a
 time  asked  the  Ministers  to  be  precise
 and  explicit  so  that  the  answer  is
 complete.  But  sometimes  I  do  feel
 that  even  though  the  answers  are  com-
 plete,  some  Members  are  never  satis-
 fied  with  the  answers  given.  That
 situation  also  arises.  Therefore,  we
 have  to  guard  against  that  as  well.
 I  take  care  to  see  that  the  answers
 given  are  precise  and  explicit.  But
 the  Members  should  not  in  that  man-
 ner  obstruct  the  proceedings  of  the
 House.  They  stand  up  and  say,  first,
 th:  answer  has  not  come  and  then  rise
 on  a  point  of  order  and  then  on  a
 point  of  clarification  and  all  that,  That
 does  not  look  nice.

 Shri  Ranga  (Chittoor):  The  supple-
 mentary  was  quite  relevant,  There
 was  no  proper  answer.

 Mr.  Speaker:  It  is  a  simple  proce-
 dure.  If  the  answer  is  not....
 (Interruption).

 Shri  Banga:  He  came  with  another
 supplementary,  and  you  did  not  allow
 it.

 Mr,  Speaker:  I  remember  the  sup-
 plementary  that  he  put  whether  the
 particular  correspondent  who  was
 responsible  for  the  publication  of  that
 news  had  been  contacted  by  the
 Police  and  facts  ascertained  from  him
 as  to  what  was  the  source  of  his  infor-
 mation,  To  that  the  Minister  said,
 he  does  not  know  whether  this  has
 been  done.  Now.  what  e!se  can  I  do?
 Can  he  advise  me  now?

 Shri  Ranga:  It  was  to  ascertain
 whether  the  Police.  (Interruption).

 Mr.  Speaker:  Order,  order.  Can  I
 proceed  or  not?  I  have  always  soli-
 cited  the  co-operation  cf  the  hon.
 Members  but  sometimes  I  feel  that  is
 not  coming.
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 Shri  Ranga:  If  the  answers  are
 unsatisfactory,  we  find  it  impossible
 to  accede  to  your  request.

 Mr.  Speaker:  If  he  refers  strictly  to
 the  job  of  the  presiding  officer,  it  is
 not  his  job,

 Shri  Ranga:  I  am  not  standing  in
 your  way,

 Mr.  Speaker:  It  is  not  his  job  to
 extract  the  answer  from  the  Minister.
 If  the  Minister  is  not  responsible  and
 does  not  give  the  answer,  then  the
 House  can  take  action,  not  the  presi-
 ding  officer.

 Shri  Ranga:  That  is  why  we  have
 expressed  ourselves;  it  is  nothing  else.

 Shri  D.  C.  Sharma:  Sir,  I  apologise
 for  that  behaviour.

 I  was  going  to  ask  whether  the
 Indian  Embassy  officials  in  China  are
 permitted  to  take  photographs  of
 any  kind  at  any  time  in  any  place  in
 the  Republic  of  China.

 Shri  Jawaharlal  Nehru:  I  can't  ans-
 wer  that  question  obviously.  I  do  not
 know  if  any  permission  is  being
 sought  or  refused  or  given.  They  do
 take  some  photographs  sometimes,
 but  whether  they  take  them  on  the
 occasions  of  processions  or  on  days  of
 celebrations  or  otherwise,  I  cannot  say.

 REPORTED  RECONSIDERATION  OF  THE
 CompuLsory  Dreposir  SCHEME

 Dr.  L.  M.  Singhvi  (Jodhpur):  I  call
 the  attention  of  the  Minister  of
 Finance  to  the  following  matter  of
 urgent  public  importance  and  I  reques’.
 that  he  may  make  a  statement  there-
 on:—

 The  reported  reconsideration  of  the
 Comulsory  Deposit  Scheme.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  It  would  not  be
 correct  to  say  that  the  Government
 have  committed  themselves  to  recon-
 sideration  involving  any  drasti¢e
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 {Shri  T.  T.  Krishnamachari]
 changes  in  the  Compulsory  Deposit
 Scheme.  The  working  of  any  scheme
 that  is  initiated  by  Government  is  al-
 ways  under  continuous  watch  and
 scrutiny  by  the  Ministry  concerned.

 The  Scheme  itself  falls  into  five
 parts.  Two  of  these  have  been  im-
 plemented,  namely,  one  in  regard  to
 persons  liable  to  payment  of  tax  under
 the  Income-tax  Act,  and  the  other  ap-
 Plicable  to  employees  of  certain  cate-
 gories  earning  salaries  of  Rs.  1,500  or
 more  a  year  and  who  are  not  subject
 to  income-tax.  The  other  three  parts
 Telate,  as  the  House  knows,

 (l)  to  persons  liable  to  payment
 of  land  revenue,

 (2)  to  holders  of  immovable  pro-
 perty  in  urban  areas  assessed
 to  property  tax,  who  are  not
 liable  to  income-tax,  and

 (3  )  to  dealers  whose  annual  turn-
 over  for  purposes  of  State
 Sales  Tax  is  Rs.  15,000  or  more
 and  who  are  not  subject  to
 income-tax.

 These  three  schemes  have  to  be  im-
 plemented  in  co-operation  with  the
 States.  The  benefit  of  the  first  of
 these  three,  namely  deposits  made  by
 persons  liable  to  payment  of  land  re-
 venue,  would  accrue  entirely  to  the
 States.

 Government  of  India  have  circulated
 these  three  schemes  to  the  State  Gov-
 ernments  for  their  comments.  I  have
 also  written  to  the  Chief  Ministers  a
 few  days  back  drawing  theig  atten-
 tion  to  the  letter  addressea  to  their
 Chief  Secretaries  by  the  Secretary  of
 Economic  Affairs  Department  on  the
 subject.  Further  steps  in  regard  to
 these  three  parts  of  the  scheme  can
 be  taken  only  after  the  full  picture
 of  the  reactions  of  State  Governments
 is  known,

 Dr.  L.  M.  Singhvi:  Before  I  ad-
 dress  my  question  to  the  hon.  Minister,
 would  you  permit  me,  Sir,  to  raise  a

 SEPTEMBER  16,  963  Attention  to  Matters  of  6262
 Urgent  Public  Importance

 point  of  order?  That  is  in  respect  of
 a  news  item  which  has  appeared  in
 the  press  this  morning  indicating  that
 the  Finance  Minister  has  written  al-
 ready  to  the  Chief  Misters  of
 various  States  to  hold  the  scheme  in
 abeyance  until  further  consideration
 has  taken  place.  If  this  cou:d  have  been
 released  or  leaked  to  the  pres3  be.ore
 a  policy  statement  was  made  to  this
 House,  certainly,  even  within  the
 four  corners  of  the  pronouncement
 that  you  made  the  other  day,  we  are
 entitled  to  raise  this  question  and
 ask  for  the  preservation  of  the  dignity
 and  authority  of  this  House.

 Mr.  Speaker:  Now,  the  hon.  Mem-
 ber  might  put  his  question.  Has  he
 any  question  to  ask  or  aot?

 Dr.  L.  M.  Singhvi:  Yes,  |  lave  a
 question  to  ask.

 Mr.  Speaker:  Then,  he  may  first  put
 his  question.

 Dr.  L.  M.  Singhvi:  My  question  is
 whether  the  scheme  is  being  reviewed
 only  in  respect  of  the  categories  to
 which  it  would  be  applied  or  also
 in  respect  of  the  adequacy,  the  cffi-
 cacy  and  the  sufficiency  of  the  mea-
 sures  and  the  machinery  for  collec-
 tion  of  these  deposits,  and  also,  of
 course,  the  cost  of  collection.

 Shri  T.  T.  Krishnamachari:  When
 a  scheme  is  reviewed,  all  possible  con-
 tingencies  as  affect  the  scheme  are
 being  taken  into  account.  Thercfore,
 the  hon.  Member  might  rest  assured
 that  the  suggestions  that  he  has  now
 made  will  also  be  taken  into  account
 when  reviewing  the  scheme.

 क्रि  यशपाल  सिह  (कैराना):  क्‍या
 सरकार के  ध्यान  में  यह  बात  है  कि  जो  मेम्बर
 पालियामेंट  रेगुलरली  एक  बहुत  बड़ा  पोर्शन
 अपनी  तनखाह  का  दे  रहे  हैं  उन  पर  से  यह
 कम्पलसरी  डिपाजिट  स्कीम  को  हटाया
 जाये  ?
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 अ्रध्यक्ष  महोदय  :  रिव्यू  करेंगे  तो  इस
 बात  का  भी  ध्यान  रखेंगे  ।

 *  श्री  काशी  राम  गुप्त  (अलवर)  :  यह
 जो  इस  स्कीम  के  तीन  हिस्सों  के  बारे  में  भारत
 सरकार ने  प्रदेश  सरकारों  को  लिखा  है,  तो
 क्या  प्रदेश  सरकारों  ने  ऐतराज  किया  था  कि
 यह  योजना  जारी  न  रहे,  या  उन्होंने  कहा  था
 कि  इस  में  कुछ  संशोधन  होना  चाहिए  ।

 Mr.  Speaker:  The  hon.  Memier
 wants  to  know  whether  the  replies  or
 the  reactions  of  the  State  Govern-
 ments  have  been  received,  and
 whether  they  want  that  this  scheme
 should  be  withdrawn  or  modified

 Shri  T.  T.  Krishnamachari:  No.  ६
 have  not  got  any  replies  as  yet
 precisely.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Before  I  put  my  question,  I
 would  like  to  invite  your  attention  to
 rule  53.  Or,  shall  I  do  so  after  put-
 ting  my  question?

 Mr.  Speaker:  First,  he  might  एप
 his  question.

 Shri  Hari  Vishnu  Kamath:  Has  the
 hon.  Minister  been  correctly  reported
 in  the  press  as  saying  that  this  scheme,
 if  called  by  some  other  name,  —  such
 as  the  National  Deposit  Scheme,
 would  smell  sweeter  and  would  be
 all  right?  Or  is  it  because  of  the
 prospect  of  dreadful  hardship  among
 the  low  income  and  lower  middle  in-
 come  groups  in  the  rural  as  well  as  in
 the  urban  areas  and  also  because  of
 serious  administrative  difficulties  that
 the  scheme  has  run  into,  that  Govern-
 ment  have  been  compelled  to  review
 the  working  of  the  Compulsury  De-
 posit  Scheme,  and  if  so,  what  are  the
 modifications  at  the  back  of  his  mind?

 Mr.  Speaker:  How  can  he  say  about
 the  back  of  his  mind?

 Shri  Hari  Vishnu  Kamath:  All  right,
 in  his  mind.

 BHADRA  25,  885  (SAKA)  Attention  to  Matters  of  6264
 Urgent  Public  Importance

 Shri  T.  T.  Krishnamachari:  I  am
 afraid,  because  there  has  been  a  mix-
 ture  of  motives  and  questions.  I  can-
 not  understand  which  is  which.  If
 the  hon.  Member  wants  to  know  if  I
 am  suggesting  a  new  name  for  the
 scheme,  perhaps  I  might  sometime
 later,  not  yet,  but  I  think  the  scheme
 will  be  the  same,  whatever  the  name.

 Mr.  Speaker:  Will  that  be  sweeter?
 Shri  T.  T.  Krishnamachari:  A  rose

 smells  the  same  whether  it  is  called
 by  that  name  or  any  other.  I  think
 the  hon.  Member  will  be  the  same
 even  if  he  is  called  by  any  other  name.

 I  do  not  quite  understand  what  the
 other  part  of  the  question  is.  I  would
 like  it  to  be  repeated,

 Mr.  Speaker:  The  question  is
 whether  Government  has  been  com-
 pelled  on  account  of  the  pressures  of
 dissatisfaction  and  other  things  to
 review  it.

 Shri  Hari  Vishnu  Kamath:  Because
 of  thousands  of  representations....

 Mr.  Speaker:  All  those  things  need
 not  be  repeated.

 Shri  Hari  Vishnu  Kamath:  Because
 he  asked  for  it,  because  he  has  not
 followed,  with  your  permission,  I  may
 repeat.  The  question  is  whether  be-
 cause  of  thousands  of  representations
 to  Government  from  low  income  and
 lower  middle  income  groups  in  the
 rural  as  well  as  urban  areas,  and  also
 because  of  serious  administrative
 difficulties  that  the  scheme  has  run
 into,  they  have  been  compelled  to  re-
 view  the  working  of  the  Compulsory
 Deposit  Scheme.

 Shri  T.  T.  Krishnamachari:  So  far
 ag  administrative  difficulties  are  con-
 cerned,  I  await  the  reples  of  the
 Chief  Ministers.  They  are  the  people
 who  know  best  about  it.

 So  far  35  pressures  are  concerned,
 I  think  the  Minister  is  continuali,
 subject  to  pressures  inside  the  House
 and  outside  the  House,
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 Shri  S.  M.  Banerjee  (Kanpur):  The
 hon.  Minister  has  stated  that  he  is
 ‘awaiting  the  replies  or  the  suggestions
 from  the  State  Governments.  I  want
 to  know  when  Government  is  likely
 to  take  a  final  decision,  and  whether
 they  will  issue  necessary  instructions
 to  stop  deductions  till  a  final  decision
 is  taken  after  review.

 Shri  T.  T.  Krishnamachari:  So  far
 as  these  three  schemes  are  voncerned,
 I  must  await  the  replies,  at  any  rate,
 of  the  majority  of  the  Chief  Ministers
 of  States.  So  far  as  the  other  things
 are  concerned,  the  two  schemes  that
 have  been  implemented  are  in  ope-
 ration.

 Dr.  L.  M.  Singhvi:  I  had  made  a
 submission.

 Mr.  Speaker:  I  heard  him.  It  is
 established  and  conceded  by  Gowern-
 ment  that  when  Parliament  is  in
 session,  any  major  declaration  of
 policy  should,  out  of  courtesy,  be  made
 inside  Parliament.  There  is  no  breach
 of  privilege  in  this,  but  propriety  and
 courtesy  are  different  things,  and
 Government  has  conceded  it.  There-
 fore,  there  is  nothing  that  I  have  fo
 say  just  at  this  moment,  If  a  Minister
 asks  the  Chief  Ministers  to  give  their
 reactions,  and  even  if  he  holds  it  in
 abeyance  meantime,  I  do  not  think  it
 can  be  said  that  there  is  a  major
 shift.  What  he  decides  ultimately  is
 not  known.  That  is  all  that  I  have  to
 say.

 Shri  Hari  Vishnu  Kamath:  I  invite
 your  attention  to  rule  53  of  the  Rules
 of  Procedure,  which  says:

 “Answers  to  questions  which
 Ministers  propose  to  give  in  the
 House  shall  not  be  released  for
 publication  until  the  answers  have
 actually  been  given  on  the  floor
 of  the  House  or  laid  on  the  Table.”

 Dr.  Singhvi  read  only  a  part  of  the
 press  report.  He  omitted  the  pre-
 vious  paragraph  in  the  press  report
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 in  one  of  the  major  Delhi  papers  which
 reads  as  follows:

 “Opposition  Members  are  un-
 derstood  to  have  pressed  for  in-
 formation  on  the  subject.”

 That  means  this  Cal]  Attention  notice
 this  morning.
 It  adds:

 “The  Finance  Minister  is  mot
 expected  to  throw  any  light  on
 the  working  of  the  Government's
 mind  beyond  stating  that  all
 representations  will  be  borne  in
 mind.”
 Then  comes  the  portion  relating  to

 the  letter  to  the  Chief  Ministers.  You
 may  Say  that  it  is  intelligent  antici-
 pation,  but  it  is  too  intelligent  an
 anticipation  to  be  possible  without
 some  sort  of  co-operation  from  the
 Minister  or  the  Ministry,—I  would
 not  use  the  word  collusion.  Do  you
 think  this  is  not  a  violation  of  this
 rule  at  all?  This  is  practically  in  so
 many  words  the  answer  given  by  the
 Minister  just  now.  It  has  appeared  in
 the  papers  this  morning.

 Mr,  Speaker:  I  do  not  think  there
 is  any  departure  froin  this  rule.  There
 is  no  answer  that  he  has  given  to  the
 press,  and  70  answer  that  he  has
 given  here.  What  is  the  answer  that
 he  has  given  now?  he  rule  that  he
 has  quoted  is  that  no  question  and  no
 answer  shall  be  released  to  the  press
 before  the  question  has  actually  been
 answered  in  the  House.  The  press
 report  that  he  read  out  only  says  that
 the  Minister  is  not  expected  to  say
 anything  beyond  such  and  such  a
 thing.  That  can  only  be  a  guess  by
 the  press,  There  is  nothing  concrete
 that  I  find  there  which  I  might  pres-
 sume  must  have  been  conveyed  on
 behalf  of  the  Ministry  or  the  Minis-
 ter  to  the  press  or  to  anybody.

 Shri  Hari  Vishnu  Kamath:  May  I
 submit  in  all  humility  that  the  por-
 tion  to  which  my  hon,  friend  Dr.
 Singhvi  referred,  namely  that  he  is  in
 contact  with  the  Chief  Ministers,  is
 practically  the  answer  given  by  the
 Minister  today,

 Shri  Tyagi  (Dehra  Dun):  We  have
 already  lost  time.  Our  friends  ob-
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 jected  the  other  day  to  the  Congress
 Party  trying  to  influence  the  Finance
 Minister,  and  that  day  itself  he  said
 he  was  contacting  the  Chief  Minis-
 ters.

 2.36  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  INDIAN  STATISTICAL
 INSTITUTE

 The  Prime  Minister  and  Minister
 of  Exernal  Affairs  and  Minister  of
 Atemic  Energy  (Shri  Jawaharlal
 Nehru):  I  beg  to  lay  on  the  Table  a
 copy  of  Annual  Report  of  the  Indian
 Statistical  Institute,  Calcutta,  for  the
 year  ‘1961-62.  {Placed  in  Library.  See
 No.  LT-724!63]

 CONCLUSIONS  OF  THE  TWENTYFIRST  SES-
 SION  OF  THE  INDIAN  LABOUR  CONFER-

 ENCE

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Main  Conclusions  of  the
 Twentyfirst  Session  of  the  Indian
 Labour  Conference  held  at  New  Delhi
 on  the  3th  July,  1963.  [Placed  in  Li-
 brary.  See  No  LT-725/63].

 Shri  5.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  whether  the  re-
 commendations  have  been  accepted
 by  Government  or  not.

 Shri  C.  R,  Pattabhi  Raman:  They
 are  being  reviewed  by  Government.
 It  is  a  tripartite  conference,  and  the
 main  conclusions  are  placed  on  the
 Table.  They  are  being  considered  by
 the  Government,

 RePoRT  OF  CHIEF  INSPECTOR  OF  MINES
 on  Nunpyprooc  GOLD  MINE  ACCIDENT

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  K.  Malviya):  Sir,  I  beg  to  ‘ay  on
 the  Table  a  copy  of  Report  of  the  Chief
 Inspector  of  Mines  on  the  fataj  acci-
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 dent  at  Nundydroog  Goid  Mine,  Ban-
 garapet  Taluk,  Kolar  District,  Mysore,
 on  the  3th  August,  1963.  [Placed  in.
 Library.  See  LT-726-63].

 2°37  hrs,

 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 the  following  two  Bills  passed  by  the
 Houses  of  Parliament  during  the  cur-
 rent  session  and  assented  to  by  the
 President  since  a  report  was  last
 made  to  the  House  on  the  9th  Septem-
 ber,  963:—

 (l)  The  Customs  and  Central
 Excises  (Amendment)  _  Bill,
 1963.

 (2)  The  Appropriation  (Railways)
 No,  5  Bill,  1963,

 ELECTION  TO  COMMITTEE

 INDLAN  CENTRAL  JUTE  COMMITTEE

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Swaran  Singh):  |  beg  to
 move  the  following:—

 “That  in  pursuance  of  sub-rule
 (9)  of  Rule  |  read  with  Rule  IV
 (2)  of  the  Rules  and  Regulations
 of  the  Indian  Central  Jute  Com-
 mittee,  constituted  under  the  late
 Department  of  Education,  Health
 and  Lands  Resolution  No.  F.  254
 34:A,  dated  the  28th  May.  i936.
 as  amended  from  time  to  time,
 the  members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  one
 member  from  among  themselves
 to  serve  as  a  Member  ०  the
 Indian  Central  Jute  Committee
 vice  Shri  G.  Basu  ceased  to  be  a
 member  of  Lok  Sabha.”

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  sub-rule
 (9)  of  Rule  l  read  with  Rule  IV
 (2)  of  the  Rules  and  Regulations
 of  the  Indian  Central  Jute  Com-


